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Atma Ram, son of Sri Ram Naresh
Resident of working in the office of

Chief Project Cff icer Kakrapar Atomic

Power Station, Kakrapar P.0O, Anumala via
Vyara Bistrict Surat, Gujrati

sevee Applicant

Versus

le Union of India through Secretary
Department of Atomic Energy
@S Marg, Bombay.

2y The Chief Project Engineer/Chief
Supdt, Kakragar P.0, Anumala District
Surat, Gujra

3's Station Director Narora Atomic
Power Station Narora, District

Bulandshahar

o's'se's Re Sp ondents

- ———

JUSTICE B,C ENA,V,.C.

Heard learned counsel for the applicant, In the counter |
aff idavit a preliminary objection has been raised to the effect
that the petiticner had already been transferred from Narora
Atomic Power station to Kakrapar Atomic Power station in the
year 1989!, Narora Atcmic Power station is located in the
District of Bulandshahar,U.P., while Kakrapar Atomic Power

station is located in District Surat, in the state of Gujrath
This petition ebviously is not maintainable before this Benchl,
No cause of action has accnued within the territorial jurisdic

tionls, The O,A, is accordingly disposed of on the said short W

ground’, &)@H 7
MEMBER (ad) * VICE CHAIRMAN
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